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Order dated

Heard Shri R.R.RoOutray, learned counsel
for the petitioner and Shri De.N.Mishra, learned
Standing Counsel -nd perused the pleadings. In
this O.A. the petitioner, being the widow of
Late Dama Mohapatra, a railway employee, has
prayed for direction toO respondents to pay him
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family g ion, De«CeR«Gs, Provident Fund, leave

salary etc. along with interest. Respondents

have filed their counter. It is not necessary

for the present purpose to go into too many facts
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of this case. Admittedly in pursuance of the

order dated 14.9.2001, the widow along with :.f-‘r
legal heirs of the deceased railway emploOyee .
appeared before Resﬁondent No,5 on 1.10.2001
and the pension papers were filled in thereafter,‘
but thereafter certain defects were noticed in

the £illing up of the pension papers and theref ore

pension has not been sanctioned. In view of this,

hri De.N.Mishra was directed to file a memoO

wn

indicating the present position with regard to
sanction o¢f pension. Shri Mishra has filed a
Memo dated 19.12.2001 stating that the documenta-
tion work with regard to payment cf dues to
the widow and the legal heirs is under process.
It is submitted by Shri Routray that in the
meantime legal heirs have already received the
final withdrgwal of Provident Fund. In considera-
tion of this, I dispose of this Criginal i
Application with a direction toO the department gl
authorities that within & period of six weeks

from to-day all the other dues shall ke paid to©

)

the legal heirs of the deceased rallway employeed
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in accordance with rul
Petitioner has asked for interest on the
delayed payment of the dues. In this case the
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away on 21.8.2000.
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rallway Servant pass

Admittedly the documentation with regard to
of

claiming of final settlement/dues was completed

| N ) - . : ‘. .

| Q\, ~Nﬂ only in October,20C1 in pursuance of the directio
N o . . §

of the Tribunal in order dated 14.9.2001. It is

submitted by Shri Mishra that the wWelfare Inshect

has been deputed for completing the necessary

K formalities. In consideration of this, I hold t;
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no cgse has been made out for payment of
interest. However, it is made clear that. if
the dues as directed above are not paid

by the time as indicated earlier, respondents
shall pay interest |

at the rate of 12% on the

expiry of six weeks from to-day till the date
ayment,

The O+A. is disposed of as abwe.
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